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Learned counsel Mr H.Rahman
moves this application on behalf of
applicant Shri H.L,ﬁcharjeé with. co
to.Railuay counsel Mr B.K.Sharma,
Mr B.Mehta informs that Railuay
counsel Mr B.K., 5harma could not con
due to lllness.

List on 10.3.94 for conside-
ration of admission in presence of

couhsgl of both sides.

Member 

Heard learned counsel Mr H.
Rahman on behalf of applicant Shri
H.L.ﬁdharjee. Also heard learned
Railway counsel Mr B.K.Sharma,

Applicant is facing discipl:

nary proceeding initiated vide

" Memorandum No.C/Con/LM/Misc/93

(HLA-TTE=-LMG) dated 27.7.93(Annexu

" 2). The applicant has submitted hi:

contd.
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against the charges. Thereafter, t
~apﬁlicantéuas placed under suspen-
‘sion vide, Grder No.C/Con/LM/Misc/s
(HLA-TTE-LMG) dated 14.10.93
(Annexure-4). This application
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assails the suspension order. Mr

! Rahman”submits that the applicant
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has been suspended contemplating

_disciplin@ny pfoceeding which has
not yet been initiated although

" four months have elapsed. Mr Shars
' submits that the suspension order
' dated 14 10 93 is in respect of t-
] dlSClplln@ry proceeding -initiated
27.7.93. Learnec |
flr B.K.Sharma is allowed 10 days
time to get definite instruction

Learned Railuay counsel

if the suspension order is in res;
i of_the diéciplinary pfoqeading

" “initiated on 27.7.93," :

| " List on 23.3.94 for tonside-
ration of admission and further
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Learned counsel Me H.Rahmema co
not come due to personal reasons.
Mr J.L.Sarka: submits on behalf of
Railway counsel Mr B.K.Sharma,

Adjoufned.

List on 5.4.1994 for considera

tion of admission.,

/’“Lj,\,g

Vice-Chairma

i

Learned counsel Mr M.Chanda
submits that Mr H.Rahman could not

come due to personal difficulty.

Learned Railway counsel Mr B.K.Sharm
is présent, '

Adjourned. List on 7.4.94 for
consideration of admission.
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~ Learned counsel Mr H,Rahman on
behalf of applicant submits to list
tﬁis case after Bihu Vacation.

List on 26,4.,94 for considerfg:

of admission and disposal,
. Learned Railway counsel Mr B.K
Sharma wiil t,ake appropriate instruc.
iions. ' : ///Vlﬁfha

Mémbe Vice-Chairman
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Learned counsel Mr H.Rahman
for the applicant submits that present]
he has got no instructions from the apr
cant and prays for time to get further

instructions. We find no justification
to give further time,.Learned Railway
counsel Mr B.K.Sharma receives instruce
tions and submits that the impugned
suspension order is concerned with the
disciplinary proceeding initiated vide
Memorandum No.C/Con/IM/Misc/93(HLA-TTE-
 LMG) dated 27,7.93 (Annexure-2). We

. accept this positions Therefore,we finc
:no justification at this stage to inte:
fere withpthe'SUSpension order,"

Accordingly,this application
is rejected. The applicant will be libe

to approach this Tribunal if any fresh

cause of action arise, 7
, AL

Vice=Chairman

1 Member
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